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Mr. Rajvir Sharma, Counsel for the appllcant

Mr. P.C. Sharma, Proxy counsel for

Mr. Sanjay pareek, Counsel for the respondents

Arguments heard for final disposal ;at the
stage of admission. Order reserved. ;

L,

\'%X(?L
(A.P. NAGRATH) : (s.m

MEMBER (A) MEMBER (J)

h
‘
1}

™~



